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The  Deputy  Minister  of  Defence 
(Shri Satish Chandra): (a) Yes, in
the shape of cash awards.

(b)  None, The provision, if  any, 
is to be made by State Governments.

Soldiers

*1092. Shri Bhakta  Darshan: Will 
the Minister of Defence be pleased to
state;

(a) whether  any  increase  in the 
emoluments of soldiers while in  re
serve is being considered;

(b) if so. to what extent; and

(c) what steps are being taken for 
providing soldiers who are sent in re
serve with suitable alternative  em
ployments in civilian departments?

The  Deputy  Minister  of  Defence 
(Shri Satish Chandra): (a) and (b). 
The question of increasing the exist
ing rates of reserve pay is under con
sideration.

(c)  The  State  Governments  have 
been asked to give preference  to ex- 
servicemen in filling up appointments 
in Police, Excise, Customs, Watch and 
Ward, Forest  and in other Depart
ments where military  training is a 
special  qualification, and also those 
under the control of the Community 
Projects Administration.

I. A. S. AND I. P. S. Officers

*1093. Shri K. C. Sodhia: (a) Will 
-the Minister of Home Allairs be pleas
ed to state the total number of per
sons selected for the I.A.S. and I.P.S. 
-during 1952 and 1953?

(b) How many of them  were  al
lotted to States other than their o\\ti?

(c) Were there any representations 
:against such allotment either by  the 
officers concerned or the State Gov
ernments and with what results?

The Minister of Home Affairs and 
States (Dr. Katju):

1952 1953
(a) 1JV.S. 60 (indud-  32 

ing 22 
Emer
gency 
recru
its).

I.P.S. 69 (includ- 37 
ing 31 
Emer
gency 
rccru- 
iis).

Total

92

106

(b) r.A.S.  .. • 65 (including
18  Emer
gency rec
ruits).

I.P.S.  ••• 41 (including
26 Emer
gency rec
ruits).

(c)  Five  representations  against 
such allotments w'ere  received from 
the offipers concerned. Two of these 
were against being allotted to States 
other than their own. The remaining 
three expressed preference for States 
other than tliose to which the officers 
had been allotted. Four of these re
presentations have been rejected and 
the fifth one is under consideration.

The allotments are. made in consul
tation with the  State Governments. 
The question, therefore, of the State 
Governments  representing  against 
the allotments does not arise.

«fr :  fiTr

:

(̂ )  ̂  ̂ ^ 

f ̂    ̂ arnfrn- giTj

fwrpRT ^  I’STT

^

(m )  ^



I3S5 WriUen Answers  17 DECEMBER 1953 Written Answers

The Minister of Heme Affairs and 
States (Dr. Katju): (a)  and  (b).
€k)vernment are not  aware of any 
such cases. Information has, however, 
been sought from the  Union Public 
Service Commission  whose reply is 
awaited.  Government have full con
fidence that the Commission will do 
everything in their power to expedite 
the process of recruitment for posts 
which are advertised.
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The  Depnty  Minister  of Defenec 
(Shri Satish Chandra): (a)  (i) Per
manent—̂ Nil.

(ii) Temporary—496.

(b) 30,

(c) Yes.

(d) 10.

Arkests in Tripura

48«. Shri Dasaratha Deb: (a) Will 
the Minister of States be pleased to 
state the total number of persons ar
rested by police in 1952 and 1953 in 
Tripura?

(b)  How many of them were given 
charge-sheet and how many of  them 
are yet to be charge-sheeted?

(c) What is the number of persons 
(separately) (i) who  have  already 
been convicted, (ii) whose cases  arc 
still pending, (iii) who have been ac
quitted and (iv) whose cases  have 
otherwise been disposed of in courts?

(d) How many of the arrests  were 
due to land disputes?

(e) How many of the arrests wers 
for political offences and how many 
for other criminal offences?

The Minister of Home Affairs and 
States (Dr. Katju): (a) 3.249.

(b)  Charge sheets have been fram
ed against 1,926 piersons and 167 per
sons are yet to be charge-.sheeted.

(c) The 
collected.

information  is  being.

(d) 765 persons.

(e) 72  persons  were  arrested  in 
connection with political offences and! 
2,412 persons were arrested on account 
of criminal offences.

Lawrfnce School, Lovedai.I'

481.  Shri N. M. Lingam: (a) Will the 
Minister of Education be pleased te
state  when  the  Lawrence  School, 
Lovedale was  handed over by  the 
Government of  India to  an autono
mous body?

(b) What is the constitution of the 
autonomous body?

(c)  Has  the  constitution  been 
amended at any time after it '\fias first 
framed?

(d) If so, when and in what res
pects?

The  Minister  of  Education  antf 
Natural Resources and Scientific Re
search  (Maulana  Azad): (a)  1st
September, 1952.

(b)  The Board  of Administration 
consists of the following members:

(i)  The Secretary to the Govern
ment of India,  Ministry of 
Education, Chairman.




